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CENTRAL ADMIMISTRATIVE THiHBUHﬁL )
SRINCIPAL BENCH '

O Ld92/2004
Maw  Delhi this the 22nd day of Julw, 2004
Hon'ble Shri v.K.Majotra, Vice Chairman (&)
Hon"ble Shri Kuldip Singh, Member (J}

. kKorada

K.
3/70 Shri Korada Paidithalli,
RA0 390-a, Chirag Delhi,

fleaw Delhi-110017
. WBpplicant
advocate Shri Kumar. Parimal )
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1. Union of India through the

Barr@tary, Departmant of
entlTiC and Industrial
arch, anusandchan Bhawan ,
uu11d1ng~ Rafti Marg,
Haw Delhi~1i000L

. Shri Pradeep Kumar
iJnder Secretary,
Department of Scientific and
industrial Ressarch, Technology
BhaWan ., MNew Mehrauli Road,
flaw Delhi-11l001ls
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_ <L REspondents
(By Advocate Shri N. 3. Mehta )

0O R DE R (ORAL)

(Hon"ble Shri V. K. Majotra, Vvice Chairman (&)

Learned counsal heard.

Z This 08 has besen made on behalf of applicant
seeking directions %o the respondents toe supply True
copies of all the documesnts (Aannexurs I1I of  Memorandum
dated 1.&6.2004) on which reliaﬁce was placed in  support
of  the charges levelled against him. He has also sought
tirue - copies of all the statemsents made by witnessas

Cannexure I of  Memorandum dated L.6.2004) on  which

reliance was placaed in support of article of chargs.
Whareas lsarnad counsel of the respondeants, Shiri

N.S.Mehta, stated that vide O dated Z0.7.32004, applicant
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has been supplied all the documents asked for by him.
Learned ocounsel of ihe applicant pointed out that
raspondents  have vet  to supply copies of documsnts
stamped @ 1 to © 5, $ 1 to S oA 1l ko o/ 20, X1 to ¥ &

<4 counsel of

~

and ¥ 1 to ¥ Z as found on 17 sheets. Learn

(1

the respondents, 3hri N, 3. Mehta, stated that thsa

applicant shall be supplied copies of thesse documents
also. This O.n. iz disposed of with the direction +to

the respondents to supply to the applicant copies of the
aforestated documsnts within a period of 15 days  from

today. Issug Dasti,
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(Kulldip Singh\_ ( Y.K.Majotra )
Member (J) Vice Chairman(a)
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